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5 | 23,6.%, Applicant's counsel, Mr.Deepak

Misra submitted that the applic

want to proceed wikhxkhm in this case any

further and permission be accord
this original application,

2, After hearing Mr.Deepak l\p,s ran, learned

t does not ! 83

d to withdraw |

counsel for the applicant and Mr, Ashck Misra, learned |

Seniorstanding Counsel(Central),

it is directed that the |

applicant is permitted to withdraw the applicatiom, It 18“#

furtre r directed that t_he applicant may join in the
new place of posting on or before 10th July,199%. |
3, This application is accordingly disposed of |

as withdrawn, : g Q/)u A " ‘




